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Shri Indrafit Gupta:
proposal to introduce higher pay
scales and better service conditions
for all these border security forces
than those existing at present?

Shri L. N. Mishra: Comparatively
they would be getting better pay and
emoluments becapse the proposal, if
I remember rightly, is that they will
be brought on par with the salaries
paid to the CRP people which are
higher than the salaries paid to the
armed policemen of the state.

8hri P. C. Borooah: Despite the
growing need for sirong border
security arrengements wand clearing
the border areas of all subversive
elements the gteps taken in Azsam to
comb out the infiltrators are going
too slow and the preparation of a
national register has been put in cold
storape.  Have the Government en-
quircd into the difficulties that the
Assam Government are experiencing
and, if g0, what are the suggestions of
the Central Government?

The Minister of Home Affairs (Shri
Nanda); It is a very different ques-
tion and it can be asked in some
other context.

Mr. Speaker: It need not be an-
swerrd then, Shri Kamath might ask
for his clarification.

Shri Hari Vishnu Kamath: 1 am
afraid the word ‘command’ which 1
used has misled the Deputy Minlister. T

Is there any

Shri L. N. Mishra: There will be &
co-ordination committee in all the
states presided over by the Chief
Secretary of the State government
and the members will be the local
commander of the urmed forces, the
local commander of the border
police, the I.G.P. Such a committee
will be sct up in all the seven sub-
scelors.

Speeial Audit Ropert an Orism
Geverameat Transastions

+
*2. Shri Surendranath Dwivedy:
Bhri Harl Vishno Kamath:
SBhri J, B. 8, Blst:
Shrd 8. M. Banerjee;
Shri Kishen Pattnayak:
Shrl Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Vidya Charan Shukis:
Shri P. K. Deo;
Will the Minister of Home Affalrs
be pleased to state:

(a) whether the attention of his
Ministry has beea drawn to the
Special Audit Report submitted to the
Orizsa Legislative Assembly on the
3rd September, 1865 in connection
with transaclions of business of the
Government of Orissa with the firms
connected  with  Sarvashri  Biju
Putnaik and Biren Mitra, ex-Chief-
Ministers of Orisss;

(b) whether Government have ini-
tiated any aclion in view of the
promise given to the House by the
Prime Minister on the 18th March,
1963; and

(e} whether this Audit Report cor-
roborates sny of the facts submitted
to Government by the C.BI. after
their preliminary enquiry?

meant the armed forces
Will there be a liaison officer between
the central security forces and the
armed forces command, not the com-
mand by the defence ministry. He
#aid that they would appoint a co-
ordination Committee. Who will
appoint the committee? Will it con-
sist of both the ministries or not?

Mr. Speaker: He can ask only for a
clarification.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The Chief Minister, Orissa, has
requested the Cha.rman, Public Ac-
counts Committee, Orlssa, to expedile
the consideration of the Special Audit
Report, so that further appropriate
action can be taken.
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(c) The Special Audlt Report
covers a longer period, and some ad-
ditional items not covered in the
C.B.I report. As the Report of the
CBI is a secret document, it would
not be in the public interest to make
;::t. comparisons with the Audit Re-

8Shrl Harl Vishnu Kamath: Is it still
secret? Even after your ruling

Shri Surendranath Dwivedy: In
view of the fact that only a specific
reference about certaln matters was
made to the Auditor-General who
after examining the explanation and
statcment submitted by the Govern-
ment of Orissa came to the finding
that in regard to the transactions of
Orissa agents of Shri Biren Mittra,
the public exchequer was cheated to
the tune of Rs. 18 lakhs, and over
Rs. one crores of business was trans-
acted with other firms in which Shri
Biju Patnalk was connected, I would
like to know whether the Govern-
ment will examine the possibility of
initiating any legal action against
these gentlemen, now that the proof
is there?

8hrl Hathi: As I submitted in the
main reply, the special sudit report
will be considered in all its aspects
by the Public Accounts Commitiee.
It may be that not only these facts
which the hon. Member has said, but
other facts also may be either proved
or disproved. Therefore, let us wait
for the consideration of this report
by the Public Accounts Committee.
It any facts come in further, natural-
1y, whatever can be done under the
law will be done.

Shri Surendranath Dwivedy: This
is going against the assurance given
by the Prime Minister here. I may
remind the hon. Minister that lung
back, in August, 1963, reference about
the Public Accounts Committes was
made by the late Prime Minister but
on the 15th March last, while reply-
Ing to the no-confidence motion, the
Prime Minister, Shri Lal Bahadur
Shastri, said that when the report of
the Auditor-General was gvailable,
the enquiry will be thorough.
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I would like to know, in view of this
assurance, whether they themselves
would take any action or not, because
that was the gssurance given by the
Prime Minister when we discussed the
no-confidence motion. Why is he

evading the question? Let Shri
Nanda tell us.
Shri Hathi: I fully recollect and

remember what the Prime Minlster
had said. What the hon, Member has
said now the Prime Minister did say,
and he said all steps will be takem
after the report ia received. That re-
port is received by the State Govern-
ment. Then, under any parliamentary
system, that has to be considered by
the Public Accounts Committee of
which the Chairman is Shri Sineh
Deo. The Chief Minister requested
us., Let us not in a hurry do some-
thing which may contradict what the
results may achieve, or the results
that may be achieved. There is no
question of deferring this or not
doing anything. Whatever Is neces-
sary will be done, but let us go ac-
cording to the procedure.

Shri Hari Vishnu EKamath: Is the
House to understand that though the
special audit report has become put-
lic property through - the medium of
the Orissa Legislature the Central
Government is still blissfully lgnor-
ant of this report, and if they are not,
is the Government or the Cabinet
Sub-Committee convinced that these
two ex-Chief Minister have been
guilty of more than mere improprie-
ties as found by the Cabinet Sub-
Committee and, therefore, do the
Government propose that these twu
should be debarred from all public
office permanently, g3 the Education
Minister said on the 15th March that
they are unworthy of office?

Shri Hathi; I could not very clea.ly
follow what he said



¥y Oral Answers KARTIKA 12, 1887 (SAKA) Oral Answers 10

8hri Hari Vishnu Kamath: Iz the
Government convinccd now, at  an)
rate . . . . .,

Mr. Speaker: He took four minutes
to make out his supplementary and
if the Minister asks  what it
was . -

Shri Hari Vishne Kamath: Because
he is evading. It is an ambivalent
evasion; a masterpiece of evasion. 1
am sorry to say that,

Mr. Speaker: He should be brief.

Shri Harl Vishne Kamath: 71 will
be brief; but I cannot be all too brief.
Is the Government convinced now, ot
any rate, that these two ex-Chief
Ministers have been guilty of more
than mere improprieties as found by
the Cabinet Sub-Committee some
months ago and, if so, do the Gov-
ernment propose to debar these iwo
gentlemen permanently from public
office, idering that the Ed ion
Minister himself on behalf of the
Government on the 15th of March
said in the House that they are un-
worthy of office?

Mr. Speaker: Do the Government
propose to debar them from publie
office permanently?

Shri Hathl: Whatever action the
Government wanted to take on amc-
count of the improprieties, the politi-
cal action has been taken.

Shri Surendranath Dwivedy:
fraud and conspiracy.
tions).

8hri Hathi: Any further
action will be taken afterwards.

It is
(Interrup-

legal

Shri Hari Vishnu Eamath: Whet is
meant by political action? Let him
clarify.
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Bhri J. B. 5. Bist: May I know
whether Government intends to recov-
er the losses and what is the procedure
that will be adopted?

Shri Hathi: If any action has to be
taken, that would be for the Orissa
Government,

Shri §. M. Bancrjee: Now the en-
quiry has been shified to the Chair-
man of the PAC. May I know whe-
ther the Government contemplate to
ppoint any ¢ after the
report has been  considered by the
PAC for fuller investigation?

Bhri Hathi: That again is a ques-
tion to be seen after the PAC has
considered it.
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Shri Ranga: Is it a part of their
political wisdom or political states-
manship that these two ex-Chief
Ministers are posed to bave been
brought under political discipline by
being denied their positions in the
Government while they are allowed
to remain in the highest counsels of
the ruling party at the national level
as well as the State level?

8hri Hathi:
signed.

Shri P. K. Deo: In the memo-
randum submitted to the President,
88 charges were there of abuse of
authority, administrative impropriety
and 30 on. The Auditor General has
enly examined the financial aspect of
it, which has gone to the PAC, In
view of the remarks of the Auditor
Genera] so far as the financiml aspect
is concerned, is the Government con-
tempiating to institute a commission
of inquiry to look into the several
other charges?

1 think they have re-

8hri H. N. Mukerjee: This matier
is hanging fire for very long and two
very notorious gentlemen continue to
sully the fair name of this country.
It does mppear that the CBI Report
laid on the Table of the House, which
is a public document available to the
people, as well as the special audit
report have many things in common.
And, in the Orissa Assembly, some
ial pleadings were ght to be
made by the government in order to
shield certain wrongdoers. In view
of that and in view of the unanimous-
ly accepted desirability of giving
plary punish t to people high
up in public life who are guilty of
such malpractices, may I know if the
Government is going to sit tight over
this matter by referring to some
technicality or other, or is going to
take some tangible action to rcassure
public opinion?

The Minister of Home Affairs (Shri
Nanda): There is no desire, there is
no intentlon of sitting over anything
where this Governtient, the Govern-
ment of India or the Parliament ig
concerned, Here wag an assurance,
as has been pointed out by the hon.
Member, by the Prime Minister,
That is going to be followed; that is
going to be carried out. But there
has to be a process. There is the
Auditor-General's Report and com-
ments. They are being dealt with in
the Public Accounfs Committee of the
State, That stage has to be gone
through, and if as a result of that, as
an outcome of that . . . .
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Shri Surendranath Dwivedy: Is it
mot a fact that in the Public Accounts
Committee where the Congress has a
majority a whip has been issued to
all Congress Members not to say any-
thing which would go against the ex-
Chief Ministers?

Shri Nanda: On the other hand,
the Chief Minister has written to
the Chairman of the Public Accounts
Committee to expedite and not to
cause any delay about it. Therefore,
there is no intention . .

Shri Surendranath Dwivedy: It is
just white-washing the whole thing.

Shri P. K. Deo; What about
other charges?

the

Mr. Speaker; Order, order. Ques-
tions, cannot be put while sitting in
this manner. Has the hon. Minister
anything further to say?

Bhri Nanda: I think they are very
impatient to ask other questions.

Shri U. M. Trivedi: Sir, it is un-
fortunate that these {wo gentlemen
have earned this notoriety .

An hon. Member: Gentlemen?

Mr. Speaker: Should all leaders
proceed on the same pattern?

Shri U. M. Trivedl; But the one
question that crops up . . . .

Mr. Speaker: We are, during the
Question Hour, to put supplemen-
taries seeking some information.

8hri U. M. Trivedl: I am not going
to stray from that. The point that
still arises is, notwithstanding the
scandals that have bfen brought ‘o
the notice of the Government and the
whole country at large, is the Gov-
ernment not prepared to go back to
the origina] law provided in the Re-
presentation of People Act under
Section 7, that such persons who shall
have direct and indirect contact with
the Government shall be disqualified
from holding the post of or being =
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a member of this House? Will the
Government not go back to this and
make the same provision as the pro-
vision is obtaining in all other demo-
cratic countries in the world?

1 lagisl

Shri Nanda: That is a suggestion
worthy of consideration.

Shri Rama Chandra Mallick: May 1
know whether it is a fact that no
allegation has been proved in the
Audit Report and therefore Shri R. N.
Singh Deo, the Chairman of the Pub-
lic Accounts Committee, Orissa, and
now the Leader of the Opposition,
wants to postpone the thing and the
matter has been deliberately delayed
whereas the Chief Minister of Orissa
has asked him to discuss the matter
in the Public Accounts Committee as
soon as possible?

Shri Nanda: Yes, it is
factual statement.

Some hon, Members rosc—
Mr. Speaker: Next Question,

Shri Surendranath Dwivedy: Sir, |
rise to a point of order. For the
Home Minister to say that it is a
factual statement, are there any facts
in his possession to suggest that the
Chairman of the Public Accounts
Committee wants to delay the matter?

Mr., Speaker; Order, order. | call
Shri Yadav but at that time he did
not stand up. Now he gtands up, but
1 am not going to allow him to put a
supplementary on this now.

Re-orientation of Admimisiratien

a correct

+
*3  Shri Harish Chandra Mathwr:
Shri Warler;
Bhri Dafi:

Will the Minister of Home Affabrs
be pleased to state:

(2) in what manner Government
has re-criented its administration in
the context of the aggression by
Pakistan; and

(b) what further

ination or are

steps are under

plated?






